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Bomb. Explosion and Madros 400 
Airport on 2.8.1984 (St.) 

12.09 brs. ·-
MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL : Sir, I 
have to report the followin& n1essn,o.i1 
received from 1he Secret~ry·Oencra l of 
Rajya Sabha : 

(i) 

• 
"ln accordance with the provi· 
sions of rule I 87 of the Rule-. 
of Procedure and Conduct of 
Business in the Rajya Sabh:i, 
1 am directed to inform the 
Lok Sabha th.lt the Rajya 
Sabha, at its sitting held on 
the 2nd Aueust. 1984, a1rccd 
without any amendment to the 
Multi-State Co-operativ~ 
So(;'.ietics BUI. 1984, which was 
passed by th~ Lok: Sabha at 
its sitting held on tbe 23rd, 
July, 1984.'' 

(ii) ''In 3ccordance with the 
provisions of rule 11 l of the 
Rules of Procedure anJ 
Conduct of Busi a es~ in the 
Rajya Sabha, l am directed lo 
rclcse a copy of the Sale5 
Promotion Employees (Condi-
tions of Service( Amendment 
Bill. 1984, which has been 
passed by the Rajya Sabha at 
its sittinj held on the 2nd 

AU{lUSt, J 984." 

SALES PROMOTION EMPLOYEES 
(COND1TlONS_ OF $ERVICEJ 

A MEND MENT lH LL 

As passed b)· Rajya Sabha 

SBCRBTARY-OENERAL : Sir, l 
Jay on the. T.able of the House th~ 
Sales Promotitm Employee~ (Condi! ion, 
o.f Service) Arnendrni::nt Bill. i ~84. 

---

12.10 hrs. 

STATEMENT ON .JBOMB EXPLO-
SION J N  . THE lNTERNATIONAL 
ARRIVAL HALL OF MADRAS AIR-
PORT ON 2ND AUGUST, 1984 

THB MINISTER OF STATE OF 
THE MlNlSTR Y OF TOURISM AND 
CIVIL AVIATION (SHRl KHURSHE-
ED ALAMKHAN)  : It is with derp 
sadness that I have to inform the House 
:>bout rhe tragic incident whic h occurred 
nt Madras Airpor t o n the 11i~ht of 2nd 

A111ust, 1984 when. com<"qu\!nt on an 
e xplosion, 29 i nnocenl I ive~ were lost 
and i njurks caused t o 328 persons. 
The Prime Minister huc.~condemmed the 

oucraae and has c~pressed her deepest 
sympathies to the bereaved Sir Lankan 
and fndiun fumilie111. 

On ~rh Auaust, T visited the scene 
of the explosion and the hn-ipital where 
the injured are receiving treatment. 
I am taking the firsl opportunity t o 
sbnrc th~ information :ivailable with 
Oovcrnmcn• relating 10 this incident 
Before l narrate the events which Jed 10 
lhis inciden1, lam sur¢ 1he House will 
join me in expressin& our heart-felt 
condolences to the b.:rcu ved families and 

symp1thy with those who have suffered 
injuries in thic; in('ident. 

I n conformity wilh the existing 

practice at Maura~ Airport ,  a II boggage 
prior to ils being JoaJed on the aircraft 
ic: required to be identified in the Cus· 
toms enclosure by the passengers travell-
ing on the ffieht. On 2nd August, 1984 
the identification of the b.:iggage of 
passengers travelling by Air Lanka 
Flight U L-122 wai; ca rrifd out by the 
cu~tOm5 authorilie'l. With the c:.xcep· 

tion of two suic-c~\scs, all the other 
baggage was identified by the passengers 
aJ)d loaded into the aircraft. The , ~ui t 
cases whic h had not been identified in 
the Customc enclosure, were also taken 
to the aircraft for identification but no 
r,assenger clnimet.l them. Thc~e were, 
therefore. taken into custody by the 
Cos toms authori1 ies and ktpt ncnr the 

rooms of the CLUHOJ11! Duty Offi~er in the 
l\rrival nall. 


